
TRANSPORTATION FOR LIFE ACT 1844 

ACT NO. XIV. OF 1844 

(Rep., Act 17 of 1862) 

[6th July, 1844.] 

Passed by the Governor General of India in Council on the 6th July, 1844. 

      AN Act for regulating the Proceedings of the Sudder Courts at Fort William, Fort St. George, Bombay 

and at Agra, in regard to Sentences of transportation for life. 

I. It is hereby enacted, that within the Territories subject to the Government of the East India 

Company, whenever, any of the Sudder Court shall sentence any offender to imprisonment for life, it 

shall at the same time sentence such offender to transportation beyond Sea for life, unless there should be 

special reasons inducing the Court to think such prisoner not a proper subject for transportation, which 

special reasons the Court is hereby directed to record. 

II. And it is hereby enacted, that within the said Territories whenever any offender shall have been 

sentenced in the first instance by a Commissioner of Circuit or Sessions Judge to imprisonment for life, or 

whenever a Commissioner of Circuit or Sessions Judge shall have recommended that sentence of 

imprisonment for life be passed upon any offender, it shall be competent to a single Judge of the Sudder 

Court to sentence such offender, at the same time to transportation beyond Sea for life, and such single 

Judge is hereby directed to sentence such offender at the same time to transportation beyond Sea for life 

unless there should be special reasons inducing him to think such offender not a proper subject for 

transportation, which special reasons he is hereby further directed to record. 
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